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Civil Appeal  No(s).  3593-3594/2024

RAJESH MITRA @ RAJESH KUMAR MITRA & ANR.           Appellant(s)

                                VERSUS

KARNANI PROPERTIES LIMITED                         Respondent(s)

(IA  No.  141245/2023  -  APPROPRIATE  ORDERS/DIRECTIONS  &   IA  No.
92239/2023 - EXEMPTION FROM FILING C/C OF THE IMPUGNED JUDGMENT)
 
Date : 20-09-2024 These matters were called on for pronouncement 

     of judgment today.  

For Appellant(s)   Ms. Rashi Bansal, AOR
                   
For Respondent(s)  Mr. Sabyasachi Chowdhary, Adv.
                   Mr. Neelesh Choudhary, Adv.
                   Mr. Partha Sil, AOR
                   Ms. Sayani Bhattacharya, Adv.
                   Mr. Abhiraj Choudhary, Adv.
                   Mr. Chirag Joshi, Adv.
                   Mr. Srijit Datta, Adv.                   

 Hon’ble Mr. Justice Sudhanshu Dhulia pronounced the judgment

of the Bench comprising His Lordship and the Hon’ble Mr. Justice

Prasanna B. Varale.

The  appeals  are  allowed  in  terms  of  the  signed  reportable

judgment, which is placed on the file.

Pending application(s), if any, stand disposed of.
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